CENTKAL ADMINISTRATIVE TR IBURAL
ARINCIRPAL BENCH
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New Delhi this the 13th day of January, 155%

CLRAM ¢

THE HON'BLE MR. JUSTICE V. S. MALIMATH, CHAIRMAN
THE HON'BLL MR. . R. ADIGE, MEMBEIR (A)

T Ms. Arun Bala
0/0 Late Shri Mahendear hath,
R/0 129-i, Railuway Colony Nc.¢,
Railuay Staticn,
Amritsar.

2. oshri Anil Kumar
C/U Shri Cheran Lal,
R/U House No. 1?53/12 130,
Gali Kuche Dai Xhana,
Katra Sher Singh,
Amrit Sar.

3. Shuetank Verma

$/0 Late Shri B. P. Verma,
R/U 25, Ghas Ki Satti,
Khuladabad,

Al]ahabﬂd. ’ e e P:D:jlicants

By Advocate Shri Anis Suhrauwardy
Versus -

T Unicn of India
through its Secretary,
Minietry of Railuays,
Rail Bhawan,
New Selhi,

2. General Manager,
Nocrthern Heilway,
. Baroda House,
New Oelhi,

Je Chief Persocnnel Officer,
' Northern Railuay,
" Chelmsford Road,
New Oazlhi.

4. Divisional Railuay Manager,
Ferozepur Civisicn,
Northsrn Reiluay,
Ferczesur.,

3. Chief Reservation Supervisor,
neservat icn OFflce,
Amritsar,



/as/

G

Ee Chief Inspector
(Traffic/Administration),
Northern Railway,
Allahabad. ‘ v Respondents

By Advocate Shri Romesh. Gautam

O0R D ZR (ORAL)
Hon'ble Mr. Justice V. S. Malimath —

The applicants in this case now claim relisf

on the strangth of the judgment of the Tribunal in

0.A. No. 896/88 between Mohinder Kumar vs. Unicn of
India & Brs;, and connscted casss, rendered by the
Principal Bench of the Tribural on 4.6.1994d.

Certain general directions havs besn issued in the

said judgment and the respondents have besgn directed

te sxamine the cases of the applicants in that
judgmen% in the- light o% those directions and to
give relisef to such of those who fulfil the
conditidns.specified in thcse di{iéﬁions. In that
view of the matter, all that ueﬁ ne=d do in this
Eage is to dispose of it uifh a direction to ths
respondents to examine the claim of the applicants
in the light of the di£ections issusd in thé saia
judgment and grant relief in accordance with the
said judgment to such of the applicants who fulfil
the conditions specified in thét judgment. This
shall be done with utmost expedition and preferably
uithin‘a pericd of four months from the dates of

receipt of this order.

2. The 0.A. is accordingly disposed of. WNo costs.
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$. R. hlige ) ( Vo 8. Malimath )
Member (A) Chairman




